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For the applicant 	: M . B. Chatterjee, counsel. 

For the respondents : M . C.R. Bag, counsel. 

Heard on 7.1.99 	 rder on 7.1J 

Q_R D E R 

D. Purkayastha,JM 

Heard 	Id. 	counsel of 	both 	the 	parties. 	Mr. 	Bag, Id. 	counsel 	for 

the respondents 	submits that 	there 	is 	no 	sufficient 	cause 	for 	restori " 
the application. 	But 	Mr. Chatterjee, Id. counsel for the applicant subm ts 

that 	the 	court 	has 	got discretiorìery 	power 	to 	restore the 	applicati n 

for the 	interest of justic . 	But when we peruse the order dated 	12.11.98, 

we find that we czawiot entertain the submission 	made by Mr. Chatterj e 

on the ground stated th rein. 	Therefore, we do not find any cause for 

restoration of the applica ion, as prayed for. 	Accordingly the 	appUà 

tion for restoration is 'dis 

is 

issed. 

2. No order IS passed to costs. 
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